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Title: Regarding the issue of Union Government acting against federal principles.

PROF. SAUGATA ROY (DUM DUM): Madam, I have given a notice for Adjournment Motion on the assault on federal structure by the Government.
... Interruptions)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Prof. Saugata Roy and Shri Deepender Singh Hooda.

The notice tabled by Prof. Saugata Roy seeks to raise many issues. Under Rule 56 of the Rules of Procedure and Conduct of Business in Lok Sabha, a
definite matter of Urgent Public Importance may be raised through an Adjournment Motion. Further, under Rule 58 (2), an Adjournment Motion shall
not raise more than one matter on the same motion. Whatever you have written is not according to this. Therefore, the notice of Adjournment
Motion from Prof. Saugata Roy is inadmissible.

The matter sought to be raised in the notice of Adjournment Motion of Shri Deepender Singh Hooda can be discussed through other opportunities. I
will allow him after Question Hour and we will see to it. Therefore, I have disallowed both the notices of Adjournment Motion.

...(Interruptions)
11.02 hrs

At this stage, Shri Abhishek Banerjee and some other hon. Members
came and stood on the floor near the Table.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Members, go back to your seats during Question Hour. ...( Interruptions) Madam, other hon. Members
are losing their opportunities of raising questions during Question Hour. ...(Interruptions)
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They cannot accuse the Government and go away, Madam. The Government is ready to discuss the issue. I want to put it on record. Corruption
cannot be shielded by 'federalism' slogans in the House. That is what I want to say. Let them give a notice and let there be a debate in the House.
The Government is ready for a debate any time, whatever you decide. On Sarada scam, let there be a debate, but this is not the way.
...(Interruptions)



